4503 Papers Laid on the
Table

AMENDMENT TO DELHI MoToR VEHICLES
RuLes

The Deputy Minister in the Minis-
try of Transport ang Communications
(Shri Mohiuddin): On behalf of Shri
Raj Bahadur, I beg to lay on the

' Table a copy of Notification No. F.

12|46|60-Transport published 'in Delhi
Gazette dated the 27th September,
1962, making certain further amend-
ment to the Delhi Motor Vehicles
Rules, 1940, under sub-section (3) of
section 133 of the Motor Vehicles Act,
1939, [Placed in Library, see No. LT-
“751/631.

AnxnNuaL REPORTS OF AIR-INDIA AND
InDIAN ATRLINEs CORPORATION

Shri Mohiuddin: I beg to lay on
the Table—

(i) a copy each of the following
Reports under sub-section (2)
of section 37 of the Air Cor-
porations Act, 1953:—

(a) Annual Report of the Air-
India for the year 1961-62;
[Placed in Library, see No.
LT-752/53].

(b) Annual Report of the In-
dian Airlines Corporation-
for the vear 1961-62; [Plac-
ed in Library, see No. LT-
753 /63).

(ii) a copy of Annuai Accounts
of the Air-India for the year
1961-62 and the Audit Report
thereon, under sub-section
(4) of section 15 of the Air
Corporations Act, 1953, [Plaec-
ed in Library, see No. LT-
75463 ).

NoTiFicaTioNs UNDER EMPLOYEES' PrO-
VIDENT Funps Act

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): I beg to lay on the Table a
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copy each of the following Notifica-
tions: —

(i) 80. No. 3792 dated the 13th
December, 1962 issueq under
section 1 of the Employees’
Provident Funds (Amend-
ment) Act, 1962;

(ii) SO. No. 3793 dated the 13th
December, 1962 issued under
section 6 of the Employees'
Provident Funds Act, 1952;

(iii) The Employees® Provident
Funds (Sixteenth Amend-
ment) Scheme, 1962 publish-
ed in Notification No. GSR.
1807 dated the 29th Decem-
ber, 1962 under sub-section
(2) of section 7 of the Em-
ployees’ Provident Funds
Act. 1952. [Placed in Library,
see No. LT-TSS{SS].

CeEMENT (QuaLiTY ConTROL) ORDER

The Deputy Minister in the Minis.
try of Steel ang Heavy Industries
(Shri P. C. Sethi): I beg to lay on
the Table a copy of the Cement (Qua-
lity Control) Order, 1962 published
in Notification No. SO. 3595/ECA|2|62
dated the 1st December, 1962, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placeq in Library, see No. LT-756f
63.].

12,07 hrs,
ESTIMATES COMMITTEE
NINTH AND TENTH REPORTS

Shri Dasappa (Bangalore): I beg
to present the following Reports of
the Estimates Committee:—

(i) Ninth Report relating to ac-
tion taken by Government on
the recommendations contain-
ed in the Seventy-third Re-
port of the Estimates Com-
mittee (Second Lok Sabha)
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Notice

on the Ministry of Finance
(Department of Expenditure)
—Preparation of Budget Esti_
mates of Public Undertakings

. and Presentation of their An-
nual Reports and Accounts to
Parliament.

(ii) Tenth Report relating to ac-
tion taken by Government on
the recommendations con-
taineq in the Hundred and
sixteenth Report of the Esti-
mates Committee (Second
Lok Sabha) on the Ministry
of Transport and Communica-
tions (Department of Trans-
port) —Hindustan Shipyard
Limited.

12.074 hrs.
ADMINISTRATORS-GENERAL BILL
ReporT OF SELECT COMMITTEE

Shri Khadilkar (Khed): T beg to
present the Report of the Select Com-
mittee on the Bill to consolidate and
amend the jaw relating to the office
and duties of Administrator-General.

12.08 hrs,

RE: CALLING-ATTENTION-
NOTICE

st yo Mo "YW (FETH) : UF

FrfeT o Waw w9 f ¥ fam oar

IT F I T TARCHTT FT TETT 9¥ |

weqet WERT ¢ A9 WY ¥ AT
ZaY qrAAg Al @ F@r g fF oA
F§ TR AT g A ¥ W OFY
FigETgae ' &)

st Wo Ao HEw : IT F ATt
Feaqrorer #1 1§ qra 7@ Fdr £ 31

mq@n:ﬁwﬁmﬂﬁ
gadr 2 £

555(A) LSD—4

12.08% hrs,

MOTION RE: COLOMBO CONFE-
RENCE PROPOSALS—contd,

Shri U. M. Trivedi (Mandsaur):
May I make a submission? I had
given notice of a privilege motion,
and I have been told that the deli-
very of this motion to you was a
little late. May I request you to
suspend the relevant rule?

Mr, Speaker: I shall just look into
it. If it wag late, that is to be con-
sidered on the next day. Since there
is no next day, I shall look into it
and I can bring it up later in the
day, if I think that it can be brought
up.

st T ¥aw gy (ITEAr)
WEQY W@led, WO 48 fqazw ¢
FF g9 AAT A USg w97 7 T2 R
AE @ A = faarT Ay wAwfa R
A& | a8 wEew € WY & g o7 fafaser
Aroe fzar gr fw 9 grew a1 AW

-

gl

oW WERY : Eil TF ARH
fafaeez aga 7 =gi %71 & 9 1
aq ggt dfew a7 &1 ST @
TS AT 9 el Fgd o1 W@ & 99 F
Aifzw fagr a7 aFar & |

Shri Priya Gupta: (Katihar): On a
point of order, The Prime Minister
is equally responsible to this House
and to the other House. The Prime
Minister is the complete Prime
Minister of this House and the other
House,

Mr. Speaker: Under what rule or
law js this point of order being rais-
ed? May I know that? Where is the
violation of any particular rule?

Shri Priya Gupta: The Prime
Minister is the complete Prime Minis-
ter of a Government comprising of
this House and the other House,



